
().A, No.40412011 

QPP.._PiXJQ11 
M.Dei&thers . Applicant 

Union of India & Others 	 . Rondents 

Coram: 
UON'J3LE McRMcUAMAM&MMN. 

& 
HON'BLE MR. AK. PATNAIK. MEMBER JUDL. 

Heard Si'i N....Routray, Ld. Counsel for the applicants 

and Sri S,K. Ojha, 14 Standing Counsel appearing on notice r the 

Respondents Railways on whom a copy of this O.k has already been 

served and penised the matedak placed on ncord. 

7. ...A. No,54011 I for joint prosecut;on of the case is 

allowed. 

This Original Application has been tiled by the applicants 

with the following 

"(i) To direct the IReondents to pay the 
dittrential arrea.r salary arises out of grant of 
I 	& 2 nd  financial upgradation under MACP 
Scheme vide Annexure-A13. A14 &. A15 . 

it is the case of the applicants that they originally belong 

to employees of cnnitrnction OIRfli!Ut1QH 	As per the 

recomtncndations of 6th  CPC, the ACP Scheme modified by the 

Railway 'Board vide RRF No 10112009 was isied known as MACP 

for the railway empinyccs As no action was taken by the Respondents 

for grant of I 6t  & 2' financial upgradation under MACP the applicants 

had earlier appmached this Tribunal by tiling O.A. 349109. This 

rftibIfla1 in its order dated 17 03.2010 disposed of the said O.A. with 

Ll- 



direction to the Rcpendents to dispose of the rnprernta1ions with a 

reasoned order. Rejxndent No.3 in compliance with the said order of 

Tribunal gnmted 	& 2 4  financial upgradation in favour of the 

apphcantswithont paying the difThrential anar salary. 

According to the Ld. Counsel for the applicants, although the 

applicants are entitled to the differential arrear salary arising out of 

grant. of 1 & 2:ad  financial upgradation under MACP Scheme the arnie 

having not been extended, they have aibmitted representations vide 

Anneure-AIl series to Respondent No.3. Since the applicants could 

receive no response, they have moved this Tribunal in the present O.A. 

with the prayers as referred to above. 

During the course of heating on adrnision Ld. Counsel 

tbr the applicants submitted that in the fitness of things a direction may 

be isied to Respondent No3 to conder and dispose of the pending 

representations vide Annexure..AJl series. Ld. Counsel for the 

Respondents has no objection to this. 

Hence, as agreed to by the Ld. Cotmsel for the paities, 

without going into the merit of the case, Respondent No.3 is directed 

to consider and dispose of the pending rtresentations vide Annecure-

All series and i'  a speaking & reasoned order keeping in mind the 

senction orders vide Annexure-A/3, AM & AJS in so far as grant of 

MACP is concerned within a period of 45 days from the date of 

receipt of copy of this order under intimation to the applicants. 

However, W. is made clear that if the applicants are entitled to arrears 

accnied iiie to grant of MACPS, the game may be granted to them at 

the earliest 

7 With the above obseivation and direction, this O.A. is 

disposed of at the admission stage itself No costsi  

S. Send copies of this order along with copies of the O.A. 

to Respondents No.2 to8 for compliance by speed post at the cost of 



a 
	 (6 

the applicant and to this effect Sri N.R. Routmy, 14. Counil for the 

applicant undertakes to depot the po4al requisites by Monday 

01.08.201 1). 

9. Free copies of this order be also made over to the Ld. 

Coumel for the paities. 

ME1BRR JUDL. ME~"Mt~— V4N. 


